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NATIONAL COMPANY LAW TRIBUNAL MUMBAI BTNCH, MU\IBAI

IA 7312017 in
C.P. \o.72tl&AP/201;

davs' time, barsing on the resolution passed by the Committee oi Creditors

on 10.10.2017 stating that the IRP could not arrive at consensus till date, this

Bench herebv extends IRP period for 90 more davs bevontl 2.1.10.2017 i.e.

I80 davs from the CIRP date as envisaged under sec.12(2) ot I&B Code, 2016

bv allou,ing this Application.

Accordinglv, this application is herebv allowed.

V. NALLASENAPATHY
Member (Technical)
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